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W. THE CENTRAL ADMINISTRATIVE 
CUTTACK BENCH. CUTTACK 	 • 	\ 

O.A./T.A./R.A.No ............ .................................. 1 99 

............. Applicant ( S ) 

Versus 

..... 	 ..Respondent ( s) 

Sr. No 	Date Orders 
Office note as to 
action ( 'f any 
taken n order 

1 .8.10.9 	 .ehri K,N.Mohaflty, learned 	k' 
counsel for the applicant has given 

a brief back-ground of the facts of 

the case. The relief sought for is 

that a direction be issued to compl€ 

the thiquiry within a month and till 

then t 	post may not be filled up. C. 

It is not possible to countenance 

the relief sought for. The ?ostal 

t partment is f ree to advert ise for 

a suitable candidate and fill the 

post. With regard to the first part 

of relief, it is submitted that the 

etitiorr was  susperxded(in the 

postal 	Linology .it-off--duty) on 

5.5.1995. The grievae of the 

petitioner is that four months have 

passed and even till date no inquiry 

officer has been appointed and on 

27.8.1995, the post was advertised. 

Without going into the rrrits and 

on going through the avernts, it 

appears to me that it isa fit case 

to issue a direction to Respofldent 1, 



Serial 	 Office note as t 
No. of 	Date of 	 Order with Signature 	 action (if any), ' 
Order 	Order 	 taken on oder 

.,1 18.iO.5 i.e., the superintendent of Post Offic s, 

Bolangir Division, E3olangir. 	 L 
I accordingly direct the uperi 

tendent of Iost Offkes, Bolarigfr Divii5ion, 	' 

Bolangir, to appoint an Inquiring .0• 

and dispose of the pending PreedinS . 

against the appikant wiChinpe riod 	 Vt 

sx months from the dte of receipt of ¼ 

of this order. 	 c 	 ' 

with these observations, the  

application is dispoed c. 

T 	learrd counsel for the 
Union of India Shrj. J,B,tQipdpi is  
present and has been heard. 
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Send copies of the orders to 

the respondents along with the copies 

of the application and copies of the 

orders be made availible to the 

counsel for both 
-- 
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